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MINU‐S OF NORMS COMM11lLE(NC‐ 7)OF
PLASTIC&RllBBER PRODUCTS'
MEETNG NO.1/AM18
個ELD ON20.07.201つ
tJNDER THE CHAMNSHIP OF
SHRIS.B.S.REDDY,ADDL DGFT

Meeting No。 1/87‐ NC‐7/2017 ofNORMS COMDttTTEE cC‐ つ dealing with`Chapter 39 and 40
oF ITC(HS)COde'held o■ 20.07.2017,under the Chainnanship of Shri S.B.S.Reddy,Addl.DGFT,
Directorate General of Foreign Trade,Depamlent Of Commerce,Udyog Bhawan,New Delhi‐ 1100H.
Foilowing Orlcers attended the Meeting:

1)  Shri Nand Lal,Consultant,DIPP
2)   Ms Chim sharm■ Dy.DGFT
3)   Shri Ashok Chander Bhatt,FTDO

2.    Folowing are the decisions ofthe Norms Committee aner deliberation and RA concemed sha‖

take consequential action as per Foreign Trade Policy/Procedures:

MANUAL CASES

Case No.A‐01 MIS H3mlltOn Ho■ sewares
PvL Ltd.

HQF No
01/87/050/00174/AM14ノDES‐VI

stam:
Reiected

NC No.:1/AM18
D3ted:20.0■ 2017

Adv Lic No and Date
0310737623 datcd 13.062013

RA F.No. 03/94/040/01038/AM13

Requ€st:

Decision :

Request:

Decision :

Review of adhoc norms lired in re.rpcct of Advance Authorization No. 0310737623
dated 13.06.2013

The committee considered the case as per agenda and decided to maintain its earlier
decision taken in its meeting No.48/AM-t5 held on 25.02.2015 relating to fixation of
adhoc norms

Amendment in the description of Erport item against Advance Authorization No.
0310806370 dated 18.07.2016

The committee considered the case as per agenda and noted that condition of98% of
LLDPE is incorporated to ensure accountability of inputs and committee felt that same

cannot be deleted. Hence committee decided to Reject the request of the applicant for
amendment in the description of Export item in the Authorisation.
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Case No.A‐02 M/s Khlpalla llldustries

(Indi3)Ltd.

HQ F.No.01787/50/2941AM17/
DESVII

stam:
Reiected

NC No.:1/AM18
Dated:20.0■ 2017

Adv Lic No and Date
0310806370 dated 18.07.2016

RA IL No. 03ノ94/040/00163/AM17
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Cas€ No A-03 Mls Kblpana lndustrles

Cndi3)Ltd.

HQ F.No 01/87/50/1311rAM17/

DES‐VII
Stam:
R● ected

NC No:1[麒18
D■ted:200■2017

Adv.Lic.No and Date
0310803134 dated餓 03.2016

RA R Nα 03/94/040/00168/AM17

Request:

Decision

Request:

Decision

Request:

Decision

A-uendment in the description of Erport item sgriNt Advance Authorizetion No.
03108031E4 dsted 09.03.2016

The committee considered the case as per agenda and noted that condition of 9g% of LLDpE is
incorporated to ensure accountability of inputs and committee felt that same cannot be deleted.
Hence committee decided to Reject the request of the applicant for amendment in the
description ofExport item in the Authorisation.

Amendment in the description of Export item rgrinst Advance Authorization No.
0310802E57 drted 25.U2.2016

The committee considered the case as per agenda and noted that condition of 98% of LLDPE is
incorporated to ensure accountability of inputs and committee felt that same cannot be deleted.
Hence committee decided to Reject the request of the applicant for amendment in the
description of Export item in the Authorisation.

Amendment in the description of ExPort item 8g8inst Advance Authorintion NQ
0310806367 dated 18.07.2016

The committee considered the case as per agenda and noted tllat condition of 98% of LLDPE is
incorporated to ensure accountability of inputs and committee felt that same cannot be deleted,
Hence committee decided to Reject the request of the applicant for amendment in the
description of Export item in the Authorisation.
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Case No■
「
04 Mls Kblpana llldustries

Cndi3)Ltd.

HQ F.No 01/87/50/289/AM17/
DESVII

stam:
Reiected

NC No.:1/AM18
Dated:20.07.2017

Adv.Lic No.and Date
l1310802857 dated 25.02.2016

RA】■N● 03/94/040/00168/AM17

C8Se No.A‐05 M/s Kblp●■8 1nd“■

“
"

ondiBD Ltd.

HQ F.No.01787“ Xソ2941/AM17/

DESVⅡ
stam:

町 eCted

NC No.:1/AM18
Dated:200■ 2017

Adv Lic.No.and Date
0310806667 dated 18.07.2016

RA II No. 03/94/040/00019/AM17
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NC No:1/AM18
Dated:200■ 2017

R No. 03/94/040/0020/AM17

Request:

Decision

Request:

Decision

Request:

Decision

鍛躙 di冒鷺.」跡ぽ
°n of Exp“ 詭m3ph“ A“3nce Auぬ o山■o■ No

壁謬電需∬嶋器噌%轟
iぜ
ミ∬T脂淵ittTeぷ器鳳

dF訛

description ofExpOrtitem in■℃Autk洒 s“on

Amendment in the description of Erport item egrinst Advance Authorization No,
03108030E1 dated 04.03.2016

The committee considered the case as per agenda and noted that condition ofgg% ofLLDpE is
incorporated to ensure accountability of inpus and committee felt that same cannot be deleted,
Hence committee decided to Reject the rcquest of the applicant for amendment in the
description ofExport item in the Authorisation.

Amendment in the description of Erport item rgsinst Advance Authorization No.
0310E06377 dated 19.07.2016

The commiftee considercd the case as per agenda and noted that condition of 98% of LLDPE is
incorporated to ensure accountability of inputs and committee felt that same cannot be deleted.
Hence committee decided to Reject the request of the applicant for amendment in the
description ofExport item in the Authorisation.

Case NQ A‐ 07 Ws Kblpana lndustr腱澪
o,db)Ltd.

HQ F.No.01/87/501129/ADI1177

DESVII
Status:
Rejected

NC No.:1/AM18
Dated:20.0■ 2017

Adv Lic.No.and Date
l1310803081 dated 04.C13.2016

RA R Nα 03/94/040/01012/AM17

Case No.A418 Ws Kblp3■●Ind■s血
αndiab L餞

HQF No 01/87/50/295/AM17/
DEttVⅡ

stam:
Reiected

NC No.:1/AM18
Dated:20.0■ 2017

Adv.Lic.No.and Date
l1310806377d3ted 19.07.201`

RAR N(■ 03/94/040/00169/AM17

^



10806371 dated 18.07.2016
RN(■ 03/94/040/00170/AM17

Request:

Decision

Request:

Decision

Request:

Decision

Ainendment in the description of Erport item agrinst Advrnce Authorizetion No
0310Effi371 dated 1&07.2016

The committee considered the case as per agenda and noted that condition ofgE% of LLDpE is
incorporated to ensure accountability of inputs and committee felt that same cannot be deleted.
Hence committee decided to Reject the request of the applicant for amendment in the
description ofExport item in the Authorisation.

Amendment in the description of Erport item agai*t Advance Authorization No,
0310E06595 dated 26,07.2016

The committee considered the case as per agenda and noted that condition of 9g% of LLDpE is
incorporated to ensure accountability of inpus and committee felt that same cannot be deleted.
Hence committee decided to Reject the request of the applicant for amendment in lhe
description of Export item in tle Authorisation,

Amendment in the description of Erport item against Advance Authorization No,
0310806595 dated 26.07,2016

The committee considered the case as per agenda and noted that condition of 98% of LLDpE is
incorporated to ensure accountability of inputs and committee felt that same cannot be deleted.
Hence committee decided to Reject the request of the applicant for amendment in the
description of Export item in the Auhorisation,
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Case No.A‐ 10 M/s ■0●lpan3 1tldustries

andinp Ltd.

HQ F.No.01/87/50/301/AM17/
DESVII

stam:
R●ected

NC No:1/AM18
Dnted:2■ 0■2017

Adv.Lic.No.and Date
0310806595 dated 26.07.2016

RA R Nα 03/94/040/00270/AM17

Case No.A‐ 11 M/s ■3●lpan3 1nduStries

σndi3)La■
HQ F.No.01/87/511/3112/AM17/
DES‐VII

stam:
Reiected

NC No:1/AM18
Dated:20.は 2017

Adv.Lic No.and Date
l1310806596 dated 2607.2016

RA ll No. 03/94/040/00287/AM17
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ONLINE CASES

No.:1ん 2/87‐ALC172014 Name:N「ERNAT10NAL No/Date:1/87‐

ORS LIMITED

File:01/87/050/00277/AM15/

:. 10790 Sq Meter

No.:27/42/87‐ ALC1/2014 Name:INTERNAT10NAL

File:01/87/050/00368/AM15/ File:03/94/040/00558/AM15/

18092014

1/2017

.2017

:Based on the technical comments ofDIPP mmished宙 de Letr No 7/26/2017・ TSWaヒ萌sed),h COmmittee
following adhoc norlns:

lxport ltem No.1:PVC SOlid Woven Fire Resistant Antis“ 饉c Conveyor Beldng Type‐ 3500 Net tOtal weight Of belt
l.791 kg/Sq.MtD

No/Date:1/87‐

7

2017

‐Lic No/Date:0310787375

Fnament Yam(1011tl Denieう

2115 kysq M“たr of

Exportltem N●2:‐ PVC Solid WOven Fire Rosistant Antstatic Conveyor Beiung Type‐ 601Xl oet
total weight ofbe■ 15 781 kg./Sq Mt)

Qumity■ 9760 Sq Mcter

Item:‐

S,No IMPORTITEM QTY
4. Polyester Fnament Yarn(1000 Denlerb 4 640 kg/Sq MT Ofexpo“ product

5. PVC Resin 3.303 kg/Sq. MT ofexDort Droduct
6. PVC Phosphate Plamcizer 2.557kノSq M 「 ofex●●

“

product

RA mry trkc comcquentill actioD rs per Policy / Procodures.

: Based On the technical comments OfDIPP fhnished vide― rNo.7/26/2017‐ TSW,the Conlmitec
follo■ ing adhoc nOnlls:

Item■ PVC Solid Woven Fire Resistant A面 血 dc Conveyor Beling Type‐8000 oettOta:weight ofbelt 16 907
mtD

r 10109 Sq, Meter

4.7 kg/Sq. metcr in export Produot



●
４ PVC Resin 3.659 kg/Sq. met€r ofexport

product
3. Nylon Yam Type_8000 Wldth(1372

119 Roll Lng山 800 FT
0.830 kg/Sq.meter ofexport
product

4 PVC Plasticizer Phosphate 2.861 KG/Sq. Metq ofexport
product

Fastcner with pins Netto Net
take cons€quentiol ection rs pcr / Pmccdurcs.

F高

繭 繭 耐

1躙
鵠 器 ‰ ,囲

ッ
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EXPORT ITEM QTY IMPORT■ 1ルM QTY
Polyethylene Glycol 100 NI「 Ethylene O対 de 88190 MT

RA m.y trke coBequcntiel ection er pcr Pollcy / Proccdurcs.

No.:35/18/87‐ ALC1/2015 Name:StlMLON No/Date:1/87‐

LIMllLD, 1/2017

2017

File:01ノ87/050/00205/AM16/ File:52/24/040/00006/AM16/

:The Commitee considered the case in the meeting and taking cue lЮ m S10N H134 and H‐ 208 decided to
the following adhoc norms.

RA mey talrc consequcndal rction as per Policy / Prrccdurrc.

sq qgrFeYro (fat-{r qrqr<)
leputy Director General cf Foreign TEde

frr qrcrc qerFrivrrerq
Direclorate General of Fo.eign Trade
ga'rq rq=- r€ Fld-rroorr

udyog Bhawan, New Delhl-l loo11

in difFerellt
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RLA Fi!e:03/94/040/00324/AM16/

)n: The Committer considered the case as pct agcnda
for submission ofthe following information.

) Technioal descriptionyspecifications, perccntage oomposition (by weight) ofth€ products to be exported.
) Detailed manufacturing process along with technical justification for wastages claimed at each stagc and each of the

No.:22/20/87‐ ALC1/2015 Name:KRISHNA No/Date■ /87‐
PVr LTD 1/2017

2017

File:01/87/050/00266/AM16/ Lic No/Date,0310797923
04082015

required in the manufactuing process.
Chemical name, Technical specifications of items proposed to be importcd.
Whether the scrap generatcd in the process is being reused or not Ifnot the t€chnical justification for its non-use may
fumished. Ifthe scrap is being sold, the sale value/commercial value may be indicated.
)Mateial balance indicating calcul轟 ve statement Ofthe requlrement oFeach Ofitem fOr manu徹 仙に Ofeach oFexport

Specift the name ofexport polyol instead ofgrade-l

No.:4/1/87‐ALC1/2017 Name:TECHN0 No/Date■ /87‐ Approved
AXCHEM PVT LTD 7

階
ΠL劇お7"υO∞
“
/AMW 10206204

127/AM16/ ■02015

: Teking calculation from [D92 committee decided to fix the following adhoc norms:-

No.:14/1/87‐ALC1/2016 Name:INTERNATIONAL No/Date■ /87‐
LIMITED 1/2017

2017

File:01/87/050/00368/AM16/ Fne:03/94/040/00623/AM16/

File

2017

16112015
10800252

udy翻凛乱鷹ば濾鏑ヽ 、1

action es

:Based on the technical comments ofDIPP ttished vide Letter No 7/26/2017‐ TSW(Re宙 sed),the

Item■ PVC SOlid Woven Fire Resistant Antistatc Conveyor Belting Typc‐ 3500 cNettotal weight ofbelt 13 789

mtp

mry trkc coNcqucntirl action rs por Pollcy / Prccedurcc.

PolyeЫけ Filament Yam(1000

7
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No.:3/1787¨AL(C1/2017 Name:KALPENA
L【haTED,

No/Date:1/87‐

/2017

.07.2017

階∬器
C口∞∝
"7

: The Committee considered the case in the meeting and decided to app.ove ttre adhoc norms as follows':

No.:3/3787‐ALC12016 Name:POLYCAB WIRES
lLTD. ALC1/2017

.2017

File:01/87/050/00056/AM17/ RLA File:03/95/040/00612/AM16/ LicoNo/Date:0310802043

.01。2016

The Committee observed that party has not replied to DL issued. A reminder to party may be sent by Post.

Mcet No/Date:1/87‐

ALC1/2017
20.07.2017

M,*
':ran srql r c Frfrna s HAR MA-G qeri++rr6 (tu+el qrqrq)
lepui Di;edor Geneil cf Foreign Trade

atql qrqrs q-6[Rcrrdq
olrLi:tiiite General of Foreign Trade

,ffi""xsaJf ,ffi,-i,|l,o,o#,,'

Polyethylene Compound (Semi Finished) containing tZS Ur on lOpB ana tX
Mt.ofCalciun Carbonate

P釘りName:SDDⅢ DECOR

LicoNo/Date:0810137827

03.05.2016

:Based on the SION H‐ 68 and technica:comments of DIPP l"Hshed宙 de Letter No.7/274/2016・ TSW,the

Item Description

Double Side Decorative Laminates with Barrier Paper size
2800 x 1300 mm Thickness (3.6a Sq. Mt. per sheet)
2.0 mm -5770 number (21002.800 Sq. Mt)
2.3 mm-1200 number (7874.000 Sq. Mt)
2.5 mm- 700 number (3567.200 Sq. Mt)
4.5 mm-1300 number (840.000 Sq. Mt.)

l Sq.Mtr x 10.00

■1ln thickness of

14.5 kg 1/‐ 2.5%

8

Status:

Deferred



l. The above norms are based onl0.00mm thickness with average weight of 14.5
kg+/-2.5%o and are applicable on 2 mm to 4.5 mm thickness.

2. In case of variation in thickness/weigh! the quantity of item of import viz.
Phenol, Methanol and Kraft paper to be allowed may be arrived atby adopting
the following formula: A x B/C where A= euantity allowed for 10.d0 mm
thickness of weight. 14.5 +l-2.5o/o, B= The thickness or weight/Sq. Meter of
decorative laminates proposed to be exporte{ c= Either the Standard thickness
of 10.00 mm or the standard weight of 14.5 kg/sq. Meter of 10,00 mm thickness.

3, The quantity of other items viz. Base Paper, Barrier paper, Tissue paper,
Melamine and BoPP film will remain unchanged irrespective ofthickness and
weight of decorative laminate to be exported.

4. Import of Base Paper will be restricted ta l8o/o of FoB value of export, for the
of below 2.5 mm thickness.

0.214 kg or applied quantity whichever is
0.172 kg or applied quantity whichever is less

0.01 kg ofappli6d quantity whichever is icss

No.:51/8/87‐ ALC1/2016 Name:SDDⅢ DECOR
。LD.

ドQHLЮ
ИttЮm“/AM17

11/AM16/

8 BaSed on S10N H‐ 68 and the technical comnents of DIPP fttnished vide Let"r No.7/274/2016‐ TSW,
epproved following adhoc norms:

Item Description

Double Side Decorative Laminates with Banier Paper size
2800 x 1300 mm Thickness (3.6a Sq. Mt. per sheet)
1.3 mm-3640 number
1.8 mm-7500 number
2.0 mm -2520 number
2.4mm-1200 number
2.6 mm- 700 number
3.0 mm-4200 number
4.0 mm-1300 number

l Sq.Mtr x 10.00

mnl thickness of

14.5 kg十/‐ 2.5%

9。 15 kg or applied quantity whicheveris less

0.214崚 or applied quantity whichever is less
0.172 kg or applied qmtity wHcheveris less

lMeet No/Date:l/87-
IALC1/2017
120.07.2017

,No/Date:0810137875

105.2016

)eputy Director General cf Foreign Trade

Rvr qrqn rerBiqnaq
Dlrectorate General of Forelgn Trade
selrq "r+.r, 

q€ Ri-d-rroorr
Udyog Bhawin, New Delhi-11oo11

9



10

I . The above norms are based on I 0.OOmm lhickness with average weight of I 4.5
kg +l-2.5o/o nd are Lpplicable on 2 mm to 4.5 mm thiclqress.2, ln case ofvariation in thicknesVweight, the quantity ofitem ofimport viz.
Phenol, Methanol and Kraft paper to b6 allowed may be arrived aiby adopting
the following formula: A x B/C where A= euantity allowed for t0.d0 mm
thickness ofweight. 14.5 +l-2.5o/o, B= Tlrc thickness or weighUsq. Meter of
decorative laminates proposed to be export€d, C= Either thtstandard thickness
of 10.00 mm or the Standard weight of 14.5 kg/Sq. Meter of 10.00 mn thickness.3. The qusntity ofother items viz. Base paper, Barrier paper, Tissue paper,
Melamine and BOPP film will remain unchanged inespective ofthici<ness and
weight ofdecorative laminate to be cxported.

4. Import ofBase Paper will be resficted to lE% ofFOB value ofexport, for the
ofbelow 2 5 nlm thickness

12

No.:3179/87‐ ALC1/2016 Name:MOTHERSON StJMI
LIMITED

Fll● :01/87/050/00206/AM17/ 1 File:05/24/040/00154/AM17/

No.:54/3/87‐ ALC1/2016 Name:SHORE AUTO
EXPORTS PV「 LTD

)● :The Commitee decided tO call■ om the Applicantthe UOM OfExpo“ Item in Kg.and contents Oflmport
“Standard Malaysia Rubber CV60"

No/Date:1/87‐

17

2017
Approved

Lic No/Date:3110066280
:01/87/050/00166/AM17/ :31/83/040/00021/AM17/

: Based on the techical∞alments Of DIPP l■ ■ished vide Leter No 7/316/2016‐ TSW,the Conlmittee
fOnOwing adhOc nOrtrls:

Notc: l. Thc rbovc norms erG for l(X)96 Silicon Rubbcr Hot r not cont lnlng ![y Yrrn/fibric.
RA msy tske con3€oucntirl rction rs

前 SHARMA

・
離 f→Ψ酬満 3羅[翼
『
etts島驚¨

Meet No/Date:1/87‐

ALC1/2017
20072017

Status:

DeFerred

Lic No/Date:0510398992
05072016



lPartyName: SML FILMS
ILn,IITED

h Co― itt cOnsmered the case and taking c“ hm SIONs 1134田dH‐208,the Co画雌 ed∝ided
approve ad¨hoc norm as appued for by the authoHsation holder in their Advanced Authc前

atton.

RA may teke consequential action as per policy /procedures

No/Date:1′87‐

1/2017

。2017

:01ノ 87ノ050/00593/AM17/

! The Committee considered the case in the meeting and decided to approve the adhoc nonns as follows:

RLA File

:34/24/040/00130/AM17/
Lic.No/Date:3410042458

19.08.2016

Case No.:57′14/87‐ ALC1/2016
lMeet No/Dat€: I /87-

Case No.:60/1/87‐ALC12017 P錮りName:GLOBAL
MEDICINES LTD,

Xanthan Gum (200Mesh) Net cont€nt per I !fr@

take uentiel ection rs per Policy / Prcccdures.

Pa"y
ITRADEL

ド

ロ 4/87‐ALα加
“

[鰍 岬
W¬

翻 軍

71柵
d

鵬 跳
"ρ
∞
"/AM17 1粉

刷:∽∞%/AM17 1淵 TЮ
2∽
“
飢デ

|

1馘e監』]:‖‖蠍器I:零:「ガthe Casc in the mecting and taking cue■ om SION H‐ 396 and H568 decided to
item:

S.No. EXPORT「 EM
ＱＴＹｍPhenol Forrnaldchyde Resin Powder 120.000

Import ltem:

S.No IRIPORT■ ■LM
艦 |

1 Phenol 72.000 1
RA may teke consequentiel action as per Policv / Procedures.

諭J麺蛯ξttMAgq q5xftSryq (f+$rt rqFn-q)
feputy Diredor Generil cf Foreign T16de

fu1 qrqrq rerfuecrrgq
Directorate Generat of Foreign Trade
sdrq +r+-r, ?r€ ftffi-11sot

Udyog Bhawan, New Delhi-11OO11



Name:MACRO POLYMERS
1/2017

File:01/87/050/00374/AM17ノ RLA File:08/24/040/00209/AM17/

12

) Technical descriptionVspecifications, percentage composition (by weight) ofthe products to be exported.
) Detailed manufacturing process along with technical justification for uastages claimed at each stage and each of the

No.:41ノ14/87‐ ALC1/2016

No/Date:0810138574
1.08.2016

: The committee considered the case as per agenda ana aeciaea to cail@
ee also decided that applicantmay be asked for submission ofthe following information.

maGrials required in the manufacturing process.

) chemical name, Technical specifications of items proposed to be imported.
t) Whether the scrap generated in the process is being reused or not. Iinot the technical justification for its non-use may
B fumished. If the scrap is being sold, the sale value/commercial value may be indicated.
) Material balance indicating calculative statement ofthe requirement of each of item for manufacture of each of export

P雷りName:MACRO POLYMERS Mect No/Date:1/87‐
P.LD。 ALC1/2017

l2o.o7.2ot7
File:01/87/050/00373/AM17/ File:08/24/040/00208/AM17/ :0810138629

: The Committee considered the case as per agenda and decided to call for following information norn the

) Technical descriptions/specifications, p€roentage composition (by weight) ofthe products to bc exported.
) Detailed manufacturing proc€sll along with technical justification for mstages claimed at each stage and each of the

required in the manufacturing prooess.

) Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-use may
fumished. Ifthe scrap is being sold, the sale value/commercial value may be indicated.

r) Material balance indicating calculative statcment of the requirement of each of ircm for manufacture of each of export

Ca"No.:37′13/87‐
ALC1/2016

HQ File

:01/87/050/00312/AM17/

P錮りName:RELIANCE
INDUS¶MESLD。

No/Date:1/87‐

/2017
12017

Lic.No/Date:0310808132
106/AM17/

¶ 轟 ′tテイ千B^SHARYA

乳難鰍 “
ミ 屹 黙鳳 」器 1

Case No.:40/14/87¨ALC1/2016

Decision : The Committee considered the case and decided to spprovG on repeet basis (Adhoc Norms) based on the
ision of the NC Meeting No. l3lAMlT held on 28.12.2016 and recommended as under:

Styrene Butadお ne Rubb釘 (Gradα
1783)

17

Status:

Deferred

181
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mey ttkc conscquentiel action es per policy pnocedures.

…… 剛61辮
i

No/Date:1/87‐

1/2017

12017

SoN EXPORT rEM QTY陶 SoN IMPORT rHEM oTY(9
1 Rubber Gaskets, Seals for plate Heai

Exchanger made ofNBR and EpDM
1,95,771 1 Rubber Compound

Shec“ノStrips inade ofNitrile

/NBR C‐ 210/C¨260/C‐277/
EPDM
E146/E242ノ lE260/E271/E105

3,00,000

mey take congequentiel action as pcr policy procedures.

No.:9/1/87‐ALC12017 Name: COVESTRO ( INDIA) h{eetNolOat :f lgZ-
ATE LTMTTED lt*cttzon

.07.2017

ド

Ⅲ∝mお知 mん∞09/AMW FAⅢ ∝

"/蜘
伽 ∽68/AM17m酔

3 The Committee considered the case as per agenda and decided to call for following information fiom the

) Technical descriptionVspecifications, percentage composition (by weight) of the products to be exported.
) Detailed manufacturing process along with technicallustification for-wastages claimed at each stage and each of the

required in the manufacturing process.
chemical name, Technical specifications of items proposed to be imported.
Whetherthe scrap generat€d in the proc€ss is being reused or not. Iinot the technical justification for its non-use may

bg lmished. Ifthe scrap is being sold, the sale value/iommercial value may be indicated.
e) Material balance indicating calculative statement ofthe requirement of each of item for manufacture ofeach ofexport

Meet No/Date:1/87¨

ALC1/2017
120.07.2017

ド
Π
:lザT01ΨΨlν ttAT憫

″4Ю
“Ю∽69/AM17

The Commitee considered the case as per agenda and decided to call for following information from the

) Technical descriptionVspecifications, percentage composition (by weight) of tlre products to be exported.
) Detailed manufacturing process along with technical justification for wastages ilaimed at each Jtage and each of

ials required in the manufacturing process.

T● I

qB

Case No.310/1/87‐ALC12017

Lic.No/Date:0310809932

19。 12.2016
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) Chemical name, Technical specificatio^ of it".,
:lH:1"jjYX?.t::::t1:'"* r.1":::: ,: 

_b:,,p 
reused or.not rinot the technicat justincation ror its non-use may

-ttith:9. Ifthe scrap is being sold,the sale value/iommercial value -"v U" indicated.

Y,*" balance indicating calculative statement oftle requirement ofeich of item for manufacture of each of export

No.:37/1/87‐ALC1/2017

required in the manufacturing process.

No/Date:1/87‐

/2017

。2017

: The Committee considered the case 
"" 

p"i
'e 

also decided that applicantnay be asked for submission ofthe following information.

) Technical descriptionVspecifications, percentage composition (by weight) of the products to be exported.
) Detailed manufacturing process along with rc-hnical justincation for-wastages claimed at each stage and each of the
naterials required in the manufacturing process.
) chemical name, Technical specifications of items proposed to be imported.

Whether the scrap generated in the process is being reused or not Iinot the technical justification for its non-use mayftrnlsng{. If the scrap is being sold, the sale value/iommercial value may be indicated.
Material balance indicating calculative stat€ment ofthe requirement of each of item for manufacture of each of export

No.312/1/87‐ALC12017 Name:GOLDEN CASHEW No/Date:1/87‐
PRIVATE LIMITED, 1/2017

12017

I

firm
: The Committee considered the case as per agenda and desided to call for the following information from the

) Technical descriptionVspecifications, percentage composition (by weight) of the products to be exported.
) Detailed manufacturing process along with teihnicallustification for-wastages claimed at each stage and each of the

chemical name, Technical specifications of items proposed to be imported.

lVhetherthe scrap generated in the process is being reused or not. Iinot the technicaljustification for its non-use may
itmished. Ifthe scrap is being sold, the sale value/iommercial value may be indicated.
)Material balance indicating calculat市 e statement ofthe requirement ofeach ofitem for manufacture ofeach ofexport

Name:KRISHNA
PVT.LTD。 1/2017

。2017

: The Committee considercd the case as per agenda and decided to

) Technical descriptionVspecifications, perc€ntage composition @y weight) of the products to be exported.
) Detailed manufacturing process along with technical justificetion for-wastages ilaimed at each stage and each of

required in the manufacturing process.

-=,=*BKH,,^sq rcrft'tYro (friq qrqrt)
Deputy Diredor General cf Foreign Trade

ft&vr aryrcrrq qaTHarcaq
Direc{orate Gen€ral of Forelgn Trade
gslq raFT, =rS E:ecfr-rroorr

Udyog Bhawan, New Delhl-11OO1'1

Party Name:MACRO POLYIVIERS

File:03/94/040/00831/AM17/

Case No.:15/1/87‐ALCl′2017

HQ File :01 187 1050/0001 siAMl 8/ File:03/94/040/00894/AM17/

.01.2017
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}盤慇糧蹴富蹴澪厘蕊::II踏思驚津鷺l器孵1,“ .納 :“………:or nO● Ifnot the"chnicaljustincation fOr tt nOn‐ use may唸範mished ifthn Or,an:。 .ヽ:“″.^1月  ,I._^_1^_^=、 ^′_____    ,  ,           _
‐            ‐ ~~~~~~~~― ―― ^‐ ‐・―‐…・‐ ―゛

“`・―・ J口
‐●
=``■ `●
■u11■v==b l10=1‐ usc ma飾 shed.Ifthe scrap is being sOld,the sale value/cOnlmercial value may be indicated

Mateial balance indicatlng calculatlve statement ofthe requLment Ofeach ofitem fOr manuFame ofeach Ofexpo■

3dllct

No.:lUIE7-ALC!/20r7 lfartyName,e>OetrOeO
‐IPOLYMER SYSTEMS PVr LTD

ΠたЮ1/87/050/00011/AM18/ IRLARL Ю3,4Ю40んo481/AM17

: The COmnutte cOnsidered the case as per agend3 and decided tO call fOr the fol10wing infonnation,。
m the

)Detaild manufa―g「。
rssJΨ‖山"Chお

J justinttonぉr wastages ddmed m e¨ h stage and each Ofぬ e●●1●●●●:■ ■__、 .:“ ^月 :_●L^_^__`erials required in the manufacturing process.

9emical name, Technical specifications ofit€ms proposed io be imported.
whetherthe-scrap generated in the process is being reused or not. Iinot the tcchnical justification for its non-use may
.!.i..h:9. Ifthe scrap is being sold, the sale value/iommercial value may be indicsted.

) Matcrial balance indicating calculative statement ofthe req"it"rn"ii-oiIa"r, oritem for manufactue ofeach ofexport

PrOduttOn and∞ nsmp10n data ofthe expOn item duly∞●ied by the J血 sdictiOnJ CustOm authOity

No.:49ノ1/87‐ALC1/2017 Name:MAYUR STRAPS No/Datel1/87‐
PACKACNG rNDUSTRIES 1/2017

2017

File

:24/24/040/00025′ しヽ 4ヽ17/ 1601.2017
10042127

*=,M,-^**^
sq rarfricr€ (fr+{ r,{rcr{)

Deputy Director Genefal of Foreion Trade
fi*qr rr.nqy qE|TRyrr{q

Directorats General ot Foreign T.ad€
sq.rq "-{r, <$ ffi-rroorr

lldyog Bhawan, New Oelhl-r1OO11

: The Committee considered the case in the meeting and decided tO approve the adhoc nonlls as fO‖
Ows:

Pmccdures,
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No.:23/1/87‐ALC1/2017 P田りName:KHANNA
YRIBoLD.,

required in the manufacturing process.

No/Date:1/87・

DecMon 3 h Comttttec cOnsidered ule case as per agenda and d∝
ided tO call fOr the fO110wing infomation ttDm the

■7-

)TeChnical descripttons/speciications,percentage compOsi● on(by Weighth Ofthe pЮducts to be expOrted.
)Detailed manufacming pЮ cess a10ng with technicaljusuncation for wastages claimed at each stage and cach of
n● |●■ .1..・ _^.,1_▲

“ `“
●L^_^__▲ ^4___!___naterials required in the manufacturing p.ocess.

) chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the pЮcess is being reШ ed or nOt.rnotthetechnicaljustincationfOritsnon‐ use may
l田mished.Ifthe scrap is being s01d,the sale value/conlmercial valuc may be indicated.

)Manial balance indicating calculative statement ofthe requirement Ofeach Ofitem for manufame ofeach Ofexpo“
:ぃЯll“

Description nomenclature of import item.

Pttw Name:EXPANDED No/Date:1/87‐
POLYMER SYSTEMS PVT. LTD l/^rCtnon

.07.2017

rⅢ
eЮν87ん 50ん0014/AMlν 「

障

AⅢ∝
“

″約 4∽

“

52/AM″
陪 ∬3孵

醐 Ю田

“

%

:h ConlmittDe considered the case as per agenda and d∝ ided to call for the f01lowmg infOmation■ Om th」

) Technical descriptionVspecifications, percentage composition (by weight) of the products to be exported.
) Detailed manufacturing process along with teihnicallustification for-wastages claimed at each stage and each of the

) Material balance indicating calculative statement ofthe requirement of each of item for manufacture of each of export

Production and consumption data of the export item duly certified by the Jurisdictional Custom authority.

No.:13/1/87‐ ALC12017 P田りName:EXPANDED Mcet No/Date:1/87‐
YMER SYSTEMS PVT.LTD 1/2017 Deferrod

12017

Decision : The Committee considered the case 
"r 

p"i
firm

chemical name, Technical specifications of items proposed to be imported.

]/he1!er-th9 scrap generated in the process is being reused or not. Iinot the technical justification for its non-use may
-q-itht9. Ifthe scrap is being sold, the sale value/commercial value may be indicated.

) lectmic{ descriptionVspecifications, percentage composition (by weight) of the products to be exported.
) Detailed manufacturing process along with technicdlustification for wastages claimed at each stage and each of the
naterials required in the manufacturing process.

) chemical name, Technical specifications of items proposed to be imported.
Whether the scraP generat€d in the process is being reused or not. Iinot the technical justification for its non-use may
furnished. Ifthe scrap is being sold, the sale value/commercial value may be indicated.

.07.2017

File:06/24/040/00035/AM17/

17.01.2017

Case No.:14/1/87‐ALC12017

30

ITⅢ
∝∝/87/05∽剛 3/AMW ILA血 :"/94/04∽

“

40/AM17/ LicoNo/Date:0310810722
24.01.2017
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Material balance indicating calculativ

PЮductiOn anl cOnSumpaOn data ofthe expo“ 絶

"dulyccli■
,0地γ_山e JurisdictiOnal CustOm authOHty.

1熙

ΠL Юν8知
"Ю
O"5/AMW

:f   棚鵬出席罵辮r黒畷じ認満盤出
`鮒

雰柵 猾 |

decisl(

mder:

No/Date:1/87‐

1/2017

12017

No/Date:1/87‐

1/2017

,07.2017

階

Ⅲ∝m/87/05∽∞侶/AMW卜 AⅢ∝彫 約
“

Юm88/AM″
1囲 辮

・・
∞

“

%4

: The Committee considered the case as per agenda and deciaea to

) Technical descriptionVspecifications, percentage composition (by weight) of the products to be exported.
) Detailed manufacturing process along with technical justification for-wastages itaimed at each stage and each of the

ials required in the manufacturing process.
Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. Iinot the technical justification for its non-use may
ftmished. Ifthe scrap is being sold, the sale value/commercial value may be indicated.
)MateHal bdan∝ indicating calculative statement ofthe requirement ofeach Ofitem for manufacme ofeach Ofexpon

Pa● Name:QREX FLEX
PRIVATE LnttΠ ED

LicoNo/Date:5210042156

EXPORTITEM Q町 IMPORTITEM QTY
PVC LAMINAT□D FLEX l kg 1.100%POLYES‐ R WARP KNIttED FABRICS

(RELEVANT GSM USED IN THE EXPORT
PRODUCD

0.1525 kg

2.PVC RESIN 0.33915 kg

3.TATINM DIOXIDEci02) 0.0168 kg

4。 CALCIIM CARBONA電 deleted

5.D卜OCrYLrttHttLA‐ cЮD 0.0966 kg

6.OPHCALBRIGШ R deleted

7.EPOXIDIZED SOYBEAN OL deleted

8.BARIUM CADMItM STABLIZER deleted

RA mey taIG consequentiel ection es per policy / pmcedurcs.

No.:35/1/87‐ALCl′2017



P田りName:PEERLESS CASHEW I
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No.:31′1/87‐ ALCl′2017 No/Date:1/87‐

/2017

.07.2017

Fne:01/87/050/00031/AM18/ RLA File:33/24/040/00010/AM17/ Lic.No/Date:3310030368

.02.2017

Decision : The Committee considered tt 
" ""r" ".

) Technical descriptionVspecifications, percentage composition (by weight) ofthe products to be exported.
) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each of the

required in the manufacturing process.

No.:38/1/87¨ALC1/2017 Name:NAVRATAN IMectNo/Date:1/87‐

腐 CIIEMICALS LLP ALC1/2017
120.07.2017

10139670
.02.2017

: The Committee considered the case as per agenda and decided to call for the following information from the

) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be expor0ed.
) Detailed manufacturing proce$ along with technical justification for wastages claimed at each stage and each of

required in the manufacturing process.
Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generat€d in the process is being reused or not. If not the technical justification for its non-use may
fumished. If the scrap is being sold, the sale value/commercial value may be indicated.
Material balance indicating calculative statement ofthe requirement of each of ircm for manufacture of each of export

**frk**^gq q6ryftftvro (l+|av qrvrtl
Deputy Direcior General of Foreign Trade

ftiqr qrqrq qErR{rraq
Directorate General of Foreign Trade
selrrr rrqq, <$ Eid-rroorr

Udyog Bhawan, New Delhi-11OO11

T剛
い動腑|  1紺 ″ 町

TTttfT"TmTW PA]眈“わ4Ю4∽"64/AMWI出辮“Ю制0"21
Decision:¶はe Committee cOnsidered me case and decided to approve on repeat basis(Adhoc Norms)based on the
decision ofthe NC Mceting No.13/15 held on 25.06。 2014 and reconlmended as under:

S.N EXPORT「EM QTY S.N INIPORT rEM OTY
1 Bntyl Acrylate & Methyl & Methyl

Methacrylate Monomer Copolymer
Emulsion Having Solids 5Gr/-2%

lKg 1 Butyd Acwlate 0。21451K禽

2 Methyl Methacrylate 0.2680 Kg

may take consequentiel action as per Policy Procedures.

File:01/87/050/00038/AM18/ File:03/24/040/00411/AM17/

Sample PIECE of export item.

Whether the scrap generated in the process is being reused or not. Iinot the technical justification for its non-use
trrnistg{. Ifthe scrap is being sold, the sale value/iommercial value may be indicated.
Material balance indicating calculative statement ofthe requirement ofeach Ofitem for rnanufacte Ofeach Ofexport



Party Name: NAVRATAI.I
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Meet No/Date:1/87‐

/2017

12017

: The Committee 
"o*id"t

)TeChnical descHptiOns/speciflcatiOns,percentage compOsidon(by Weight1 0fthe pЮ ducts to be expOrted.
)Detailed manufaming prO∝ss JOnL with"chnicaljusdicttion fOr wastages cldmed“ each stte and cach Of
■●|● J● 1● r__..:,▲■ :"`■バ _^_..r_“___1__

chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. Iinot the technical justification for its non-use may
-!dth:9. If the scrap is being sold, the sale value/iommercial value may be indicated.

ials required in the manufacturing process.

Material balance indicating calculative statement ofthe requirement of each of item for manufacture of each of export

Sample Piece of export item.

No.:25/1/87‐ ALCl′2017 P田りName:MIDAS TREADS No/Date:1/87‐

(INDIAp PRIVATE LIMrrED 1/2017

07.2017

1鴫

ΠL Юν8η50Ю0025/AMW

Decision : The committee considered the case 
". 

p"r 
"g*da -dffidfirm

Technical descriptionVspecifications, percentage composition @y weight) of the products to be exported.
Detailed manufacturing process along with technicallustificatjon forlvastages claimed at each stage and each of the
ilerials required in the manufacturing process.
chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. Iinot the technical justification for its non-use may
-!-ith:9.Ifthe scrap is being sold, the sale value/iommercial value may be indicated.

) Material balance indicating calculative statement ofthe requirement of each of item for manufacture of each of export

Mcet No/Date:1/87‐

ALC1/2017

: The Committee considered the case as per agenda and decided to;

) lectnicat descriptiondspecifications, perc€ntage composition (by weight) ofthe products to be exportcd.
) Detailed manufacturing prooess along with technical justification foiwasages ilaimed at eaph siage and each of

ials required in the manufacturing process.
r) chemical name, Technical specifications of items proposed to be imported.
l) Whether the scrap generated in the process is being reused or not. Iinot the rcchnical justification for its non-use may
gftrnished. Ifthe scrap is being sold, the sale value/commercial value may be indicated.
) Material balance indicating calculative statement ofthe requirement of each of ircm for manufacture of each of export

UOM of export item in kg
Chemical name of import item at S.No 2

File:10/24/040/00100/AM17/ :1010059710

Ptt Name:VEE KAY VIKRAM

No.:39/1/87‐ALCl′2017

CHEMICALS LLP

37

1織
d

the

No.:36/1/87‐ALCl′2017



RGCLAMATIONS PW.LTD;
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No.:50/1/87¨ ALC1/2017 No/Date:1/87‐

1/2017

.2017

File:01/87l050/00050/AMl8/ - ffi
: The Committee **id.

No.:19′1/87¨ ALCl′2017

File :05 D4l04OtOO5? 4/ AMfl El
13.02.2017

sion: The Committee considered the case r. p", 
"ghas not been declared.

No/Date:1/87‐

ALC1/2017
7.2017

13.02.2017

sion: The Commiuee considered the case ar per 
"gendshas not been declared.

No.:41/1/87‐ALC12017 Name:PoLYLINK Meet No/Date:1/87‐
POLYMERS(rNDrA)LTMTTED l/.tcttzon

may teke consequentiel action es por policy procedurcs.

*fr{P,^**^
sq qerRvr+'(ftq"T qrEllq)

)eputy Director General of For€ign Trad6
ft*qr aryrqrq q€TR{rrcrq

Oireclorate General of Foreign Trade
sdrq rrqq, =r€ frrctft-rroorr

-rdyog Bhawan, New Delhl-11OO1'l

Status:

Approved

File:01/87/050/00019/AM13/

Case No.:20/1/87‐ALC12017 Party Name: SPERRY PLAST

HQ File :0 I I 87 l0 50 / 000201 ANII S I F ile :05 t24/ 040i00575/AM I Zl lUcNoiOarcos r 040 I 605

r i The Committee considered the cese and decided to rpprove on rcpeet besis (Adhoc Norms) bascd on the
of the NC Meeting No. TlAJolls held on 13.05.2014 and rccommended as under:

XLPE Compound
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No.:34/1/87‐ALCl′2017 Name:DASHMESH Mcet No/Date:1/87‐
rNDUsrRrEs pw.LTD. lt*ct tzott

120.07.2017
File:01/87/050/00034/AM13/ Rile :52/241040/00078/AMl Zt @

16.02.2017

: The Committee considered the case rs

No.:26/1/87oALCl′ 2017

ion: The Commifiee considered the case 
".with calculation.

No/Date:1/87‐

ALC1/2017
20.07.2017

HQ ΠL Юν87/050/00027/AMlJ lRLARL:10/24/040/Om 15/AM17匡 icN(ゎaほ 101o059"8
.02.2017

rn: The Committee considered the case as per agenda.
and import item.

Deferred

: The Committee considered the case as per ag"nda

Technical descriptionVspecifications, percentage composition (by weight) ofthe products to be exported.
Detailed manufacturing proc€ss along with technical justification for-lvastages ilaimed at each Jtage and each of the

required in the manufactuing process.
r) chemical name, Technical specifications of items proposed to be imported.
D !/hetner the scrap generated in the process is being reused or not. Iinot the technicaljustification for its non-use may,:-!-ltt"g. Ifthe scrap is being sold,the sale value/commercial value may be indicated.
) Material balance indicating calculative statement ofthe requirement of each of item for manufacture of each of export

UOM should bein Kg
GSM ofexportitem and importitem No。 l and 3

No/Date:1/87‐

ALC1/2017
.07.2017

HQF‖e Юν87/050/00029/AM18ノ  :IRLAFib 26/24/040/00022/AM17/LicNttDa"2610012788

Decision:TheCommitteeconsideredthecaseaspcragenda.co..ittee
in brand name and norms cannot be fixed. .-

A SHARMA
irq qrirB+rrn (R-*cr qrqr<)

"puty 
Direcior General of Foreign Trade

ft-|qr ?qrqrq qErffinraq
Directorale General of Foreign Trade
eie}rr rrffi, q$ ffi-rroorr

Jdyog Bhawan, New Delhl-11OO11

PRIVATE   IALC1/2017

Case No.:27/1/87‐ALC12017

IHOMEPRODUCTS PRTVATE

lCase No.:52l1187 -AJ-C.InOfi

Case No。 829/1/87‐ALC12017 P田りName:SNF[INDIAI PVT.

Fllo:01/87/050/00026/AM18/

Nalne:KARTH

Name:SMIcoATED
PVToLTD.

F ile :03/95 1040/00903/AM I Zl llic.NofOarcOt t 08 I I 339
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No.:21′1/87‐ALCl′2017 P釘りName:MARUrITECHNO
RUBBER PVToLTD.

No/Date:1/87‐

/2017

12017

File:01/87/050/00021/AM18/

The Cottte cOnsidered the case as per agenda and decided tO referthe mteertO DIPP。

No.:6/1/87‐ALC1/2017

File :01/82l050/00006/AMl 8/,lw-n rfiM E 10207424
1.03.2017

: The Committee considered the casc rs p"r ag"nda

) Technical descriptionVspecifications, percentage composition (by weight) of the products to be exported.
) Detailed manufacturing process along with rcchnicallustification for-wastages claimed at each stage and each of

ials required in the manufacturing process.
chemical name, Technical specifications of items proposed to be imported.

!vhe1!er the scrap generated in the process is being reused or not. Ii not the technical justification for its non-use may
lmished' Ifthe scrap is being sold, the sate value/iommercial value may be indicated.
)Mauttal balance indicating calculative statement ofthe requirement ofeach ofitem for manufacture ofeach Ofexpo■

f) Specified import item whether it should be TIDPE or LLDpE or LDpE.
ITC(HS) code of import item is wrongly given. Hence correct code should be given

No.:17/1/87・ ALC1/2017

File:01/87/050/00017/AM18/ 11RLAFile:03/95/040/05930/AM17/ILicoNo/Date:03108H4息 4
1.03.2017

The Committee considered the case as per agenda and decided to refer the mat6r to DIPP.

PなりName:SHRIRAM AXIALL No/Date:1/87‐

PRIVATE LIMHED /2017

20.07.2017

HQ File :011871050/00028lLNrl8l ,lRtl fite :tztzqtuotooouttvtnt lii"r.roio"trf glooaSsz+

lcision: The Commiuee considered the case as per agenda. Committee decided to reject the case as ttre e*port ircm is
brand name and adhoc norms cannot be fixed.

File :05/241040/00595/AMl Zl lUc.NolOateOS r O 4}nq)

Paり Name:MULTIBASE INDIA

Case No.:23/1/87‐ALCl′2017

P田サName:PODDAR
MERCANTLE PVT.LTD,

Mcet No/Date:1/87‐

肛 C1/2017
20.07.2017 |‰

501

Meet No/Date:1/87¨

ALC1/2017
20.07.2017

Status:

Deferred



P田サName:MACRO POLYMERS
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No.:40/1/87‐ALC12017

)cision: The Committee considered the case 
", 

p",
per appendix 4E.

No/Date:1/87‐

ALC1/2017
。2017

File :08/24/040/00459/AMl 7/ llic.NolDatco8l 0 t3gEzo
.03.2017

rn : The Committee considered the case as per 
"genaas per appendix 4E.

No.:44/1/87‐ALC12017 P田りName:MACRO POLYMERS

rn:TheCommitteeconsideredthecaseasperagendaanddecidedto""t@
as per appendix 4E.

No。 847′1/87‐ALC12017 Name:MACRO POLYMERS No/Date:1/87Ⅲ

1/2017

.07.2017

5「

::L:ザ
7Ю

"T“
7Ш
 ttAⅢ
∝∝24Ю4∽
“82/AM″
‐ 10139819

rn:TheCommiteeconsideredthecaseasperagendaanddecidedto""@
as per appendix -4E.

0w-
fu*r qrrf rcHtrRA sHARMA

sq qtrrffiqrtr' (fr+{r qrqn)
leputy Director General of Foreign Trade

ft*vr arrqrq qarfurrsq
Directorate General of Foreign Trad€
ss[-q qqq, q$ ffi-rroorr.jdyog Bhawan, New Delhi-11OO11

Case No.:43/1/87‐ALC1/2017 Party Name: MACRO POLYMERS

「

¨
1・

m洲・
1剛
鶴T躙・

1器跳
"岬
∞御 w膨 雅 ∽

"49/AM″ped.。n:Taking cuc hm SION H‐ 292 conllnittee dedded"

1麟
ル
ド
臨Approved
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flx the fo‖ owing adhoc non■ :‐

S.N。 EXPORTITEM QTY(Kg) S.N. IMPORTITEM QTY“
1 Modifled PhenoHc Resin 50,000 Para Tertiary Butyl Phenol 11,500

2 I rarUaenyae 5,750

BA mey takc consequentiel ection as per Policy Procedures. ,n

File :0 li87l05 0t00044t AMtSt : IRLA Fite :OgDqtoaotow|u ril/lt7



Case No.:32/1/87‐ALCl′2017 P田りName:SHAKUN
ALC1/2017

24

chemical name, Technical specifications of items proposed to be imported.

lVhether the scrap generated in the process is being reused or not. Iinot the technicaljustification for its non-use may
Amished. Ifthe scrap is being sold, the sale value/commercial value may be indicarcd.
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Ⅲ∝∝んmmЮ ∞
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"69/AM″ 1悧 辮
解 Ю
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鵬

HQ File:01/87/050/00032/AM18/ RLA File:34/24/040/00346/AM17/ Lic.No/Date:3410042984

.03.2017

! The Commiuee considered the case as per agenda and decided to call for the following information from the

Technical descriptionVspecifications, percentage composition (by weight) ofthe products to be exported.
Detailed manufacturing process along with technical justification for-wastages claimed at each stage and each of

ials required in the manufacturing prooess.

3 The Committee considered the casc as per agenda and decided to call for the following information from thc

Technical descriptions/specifi cations, composition (by weight) ofthe products to be

)MateHJ bdance indicating cdculative statement Ofthe requirement ofeach ofitem for manufacttt ofeach ofexpo“

No/Date:1/87‐

/2017
,07.2017

:cision: The Committee considered the case as per agenda and decided to call for exact name of fatty nciA ana aetails
per appendix -4E.

No.:45/1/87‐ ALC1/2017 Mcet No/Date:1ノ 87‐

ALC1/2017
.07.2017

10139863
10.03.2017

: The Committee considered the case as pcr agenda and decided to oall for exact name of Fatty Acid and details
per appendix 4E.

No/Date:1/87¨

1/2017

.2017

The Commitrce considered the case as per agenda and decided to call for exact name of Faty Acid and details
per appendix -4E.

No.:33/1787‐ ALC1/2017 Name:SIIAKllN Meet No/Date:1/87‐

YMERS LIMITED, ALC1/2017
.2017

χ
i「峰こぎJ`:菖LA

sq qcrFrirro (fA*<r qyErnl
)eputy Direcior General cf Foreign Trade

ft|sr qrqrs qanR{rffi{r
Directorate General of Foreign Tradegslq qqn, q$ R=d-rroorr

Udyog Bhawan, New Delhi-11OO11

Case No.:42ノ1/87‐ALC1/2017 P田りName:MACRO POLYMERS

File:01/87/050/00045/AM18/ File:03/24/040/00462/AM17/

Case No.:46/1/87¨ALC1/2017 P田りName:MACRO POLYMERS
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58

Stetus:
Deferred

旺Q File:01/87/050/00042/AM18/ RLA File:08/24/040/00442/AM17/ LicoNo/Date:0810139864
10.03.2017

60

Stetus:
Deferred

HQ Ⅲ

ず

ν87/OmЮOo46/AMW ttARLЮ ν24/04∽04“/AM17 Lic.No/Date:0810139865
10.03.2017

Status:
Deferred
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Detailed manufacturing process along with t""
rterials required in the manufacturing prooess.
chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being riuscd or not. Iinot the technical justification for its non-use may
-!-irlr:{. Ifthe scrap is being sold, the sale value/commercial value may be indicated.

ド

Ⅲ∝∝潟7ん

"Ю
00“/AMW ILAHLЮ 犯 約 4∽0万3/AM17 1悧

辮

Ю劉0207%

) Technical descriptionVspecifications, percentage composition (by weight) of the products to be export€d.
) Detailed manufacturing process along with technicallustification for-wastages claimed at each stage and each of the

)"Y,::n'balance 
indicating calculative statement ofthe requirement of each of item for manufacture of each of export

No.:58/1/87‐ALC12017 Name:NAV AUⅢ CHEM No/Date:1/87‐
tLTD, 1/2017

.2017

! The Committee considered the case as per agenda and decided to call for the following information from the

ials required in the manufacturing process.

No.:3/1/87‐ALC1/2017 P田けName:WACKER Meet No/Date:1/87‐

CHEMICALS PVT 1/2017LTD lzo.ot.zOtt

The Conlmittee considered the case as per agenda.Conlmittee decided tO nect he casc as the sp∝ inc import
has not been given.

Deferred

! The Committee considered the case as per agenda and decided to call for the following information from the

a) Technical desoriptionVspecifications, percentage composition (by weight) ofthe products to be exported.
b) Detaild manufacturing prooess along with technical jwtification for wastages itaimed at each sage and each of the

required in the manufactuing process.

) Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. Ifnot the technical justification for its non-use may
furnished. If the scrap is being sold, the sale value/commercial value may be indicated.
)Matenal balance indicating calculative statement ofthe requirement ofeach ofitem for manufacme Ofeach ofexpor

(k#w
Tar YrdftTcHlTRA SHARMA
sq qeritcro (fr+fl qrqr{)

eputy Oiredor General cf Foreign Trade

frtsr ?rTrqrq qelrR{rrtrq
Directorate General of Foreign Trade
ts€lrq .r{<, q$ frd-rroorl

Jdyog Bhawan, New D€lhL11OO11

HQ File:01/87/050/00591/AM17/ File:30/24/040/00040/AM17/

Case No.:13/1/87‐ALC12017
1/2017

chemical name, Technical specifications of items proposed to be imported.

lvheJler the scrap generated in the process is being riused or not. Ii not the technical justification for its non-use
r_lmished. Ifthe scrap is being sold, the sale value/iommercial value may be indicated.
Material balance indicating calculative statement of the requirement of each of item for manufacture of each of export

63

Itetus:
Rejected

P雷りName:BLS POLYMERS  I
し1『I).                                    |

HQ File:01/87/050/00018/AM18/ 巴AⅢ∝
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) Technical descriptionVspecifications, percentage composition (by weight) ofthe products to be exported.
) Detailed manufacturing proc€ss along with teihnicdlustincation for-wastages claimed at each stage and each of the

26

No.:59/1/87‐ALC1/2017 Name:VIsEN INDUSTRIES No/Date:1/87‐

/2017

12017

File:01/87/050/00592/AM17/ File:03/95/040/00968/AM17/ Lic,No/Date:03108H936
.03.2017

I The Committee considered the case as per agenda and decided to call for the following info.r"ti- rfo. tr,"

required in the manufactrning proc€ss.

No.:5/1/87‐ALC12017 Paサ Name:WACKER No/Date:1/87‐
CHEMICALS PVT /2017 Deferred

.07.2017

10207478
,2017,      ~                  :

:  The Conlmittee considered the case as per agenda and decided tO caH fOr the following information l}om

required in the manufacturing proc€ss.
chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generat€d in the process is being reused or not. If not the technical justification for its non-use may
fumished. Ifthe scrap is being sold, the sale value/commercial value may be indicated.
Material balance indicating calculative stat€ment ofthe requirement of each of item for manufacture of each of export

No.:61′1/87‐ALCl′2017 P田

"Name:VISEN INDUS■
uES No/Date:1/87‐

1/2017 Deferred
12017

) chemical name, Technical specifications of items proposed to be imported.
L) Whether the scrap generat€d in the process is being riused or not. Ii not the technical justification for its non-use mayftrnisttg!. If the scrap is being sold, the sale value/commercial value may be indicated.

Material balance indicating calculative statement ofthe requirement of each of item for manufacture of each of export

) Technical descriptionVspecifications, percentage composition (by weight) ofthe products to be exported.
r) Detailed manufacturing process along with technical justification for-wastages claimed at each sLge and each of the

F‖e:01/87/050/00594/AM17/

! The Committee considered the case as per agenda and decided to call for the following information from the

lechnical descriptionJspecifications, perc€ntage composition @y weight) ofthe products to be exportcd.
hailed rynuflcturing proc€ss along with technical justification for wastages claimed at each jtage and each of

required in the manufacturing process.
Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-use may
furnished. Ifthe scrap is being sold, the sale value/commercial value may be indicated.
Material balance indicating calculative statement ofthe requirement ofeach of ircm for manufacture of each of export
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59/AM17

)eputy Dire“ r ceneral of Fore19o Tede
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しic.No/Date:0310812089

25.03.2017
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lCese No.:22lltE7 -ALCtnOfi
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lMeetNo/Date:l/87-
ALCU2}r? Approved
120.07.2017

File 10402079
1/87/050/00022/AM18/ AMIT/

No.:53r1/87‐ALC1/2017 Name:SMICOA‐ D No/Date:1/87‐

PVT. LTD. 1/2017 Deferred
12017

10812200

: The commifipe considered the case as per agenda and decided to ca@* fr".

) Technical descriptionVspecifications, percentage composition (by weight) ofthe products to be exported.
) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each of the

required in the manufacturing process.
;) Chemical name, Technical specifications of items proposed to be imported.

lVhetherthe scrap generated in the process is being reused or not. Ifnot the technicaljustification for its non-use may
fumished. Ifthe scrap is being sold, the sale value/commercial value may be indicated.
Mattal balance indicating calculative statement ofthe requlrement ofeach ofitem for nlanum Ofeach ofexport

UOM should be in Kg
GSM of export item and import item No. I and 3

No.:57/1/87‐ ALC1/2017 Nalne:SHⅣA
LTD

I

File:34/24/040/00328/AM17/ 10043084
30.03.2017

: The Committee considered the case as per agenda and decided to call for the following information from
firm:

Technical descriptionVspecifications, perc€ntage composition (by weight) ofthe products to be exported.
Detailed manufacturing proccss along with technical justification for wastages claimed at each stage and each of thel

required in the manufacturing process.

.r=,$fu***^
sq qarB-t{rs' (fr*cr qprygl

Deputy Diredor General of Foreign Tracle
fti:qr qrtrg TETRq;1Hr{

Directorate General of Forelgn Trade
seilrr ?re-{, q{ ffi-rroorr

Udyog Bhawan, New Delhi-11OO11

3 The Committee considered the case in the meeting and decided to approve the adhoc nonns as follorvs:

RA

/2017

69

|

FIQ File :0r 187 1050100053/AMl 8/ 巴 A File:03/95/040/00981/AM17/

70
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) Chemical name, Techni""l rp""ifi"u

llH:11*ff3":"1::*1:* rj"1T::-':.0.",.pri*"a o'.nor iinoitrre tecrrnical justification ror its non-use may
-ryry..h:+ 

If the scrap is being sold, the sale value[ommerciat vatue *, ol il;ffi]*'*rv*rv, 
rvr rF ,u,'ui's rlrq

Y::" 
balance indicating calculative statement ofthe requirerint oi"""t of ircm for manufacture ofeach ofexport

No.324/1/87‐ALC12017 Name:BIILK LIQUD No/Date:1/87‐
PVT LTD /2017

12017

F‖e:01/87/050/00024/AM18/ RLA File:07/24/040/00408/AM17/ Liclヾ0月Da":0710111357
1.03.2017

No.:30/1/87‐ ALC1/2017
lMeet No/Date:l/87-
At-c,tnln
20.07.2017

The Commitrce considered the case in tt 
"rrr."tingfor by the a,thorisation holder in their Advanced A'ttrori-zation.

RA may takc consequentiel ection es per policy / procedures.

Approved

鵬 ,w"9響 lγ  l影昴:γ9∞鯰/AMW I
.No/Date:3210078159

.2017

: The Commitee considered the case in the.eetin

No.:1ノ1/87‐ALC1/2017 P田りName:J K IIYRE&
INDUSTRIES LD.

Mcet No/Date:1/87‐

ALC1/2017
.07.2017

The Committee considered the case as per agenda and decided to refer the matter to DIpp.

Paサ Name:V.K.A.

EXPORTITEM QTY IMPORT「 EM QTY
HDPE Net Impregnated
with Alphacypermethrin
0.55%

33,70,000 Kg
1.COLOURING MASTERBATCH 35,232.9 Kg

2.LLDPE 1,56,306.O Kg

3.ALPHACYPERMETHRIN‐CH 97% 18,535 Kg

4.HDPE CRANULES 33,27,499.1

Kg
RA may take consequentiel sction es pcr Policy / Procedures.

File:01/87/050/00001/AM18/ Fne:05/23/040/00560/AM17/



29

No.:2/1/87‐ALC12017

HQ File:01/87/050/00002/AM18/

Name:GARWARE No/Date:1/87‐
YESTER LTD. /2017

12017

Name:KOHIN00R INDIA Meet No/Date:1/87‐

:The ConmttDe considered the case as per agenda and d∝ ided to call for the f0110宙 ng infOmation hm the

) lechnical descriptionvspecifications, percentag€ composition (by weight) ofthe products to be exported.
) Detailed manufacturing process along with technical justification for-wastages claimed at each stage and each of therterials required in the manufacturing process.

chemical name, Technical specifications of items proposed to be imported.

lvhether the scrap generated in the process is being riused or not. Ii not the technical justification for its non-use may
_!*i.-h:9' Ifthe scrap is being sold, the sale value/commercial value may be indicated.

)"Y::n, 
balance indicating calculative stat€ment ofthe requirement of each of item for manufacture of each of export

ALC1/2017
20.07.2017

The committee considered the case as per agenda ano aecia"ffi

No.:55/1/87‐ ALCl′2017 No/Date:1/87‐

1/2017

12017

IHQΠ L Ю1/87/050/00055/AM18/ RLA File:03/95/040/01015/AM17/ Lic.No/Date:0310813631
29.05。 2017

The Co_ittee considered the case as per agenda and decided to call for the f01lo宙 ng info―tiOn tom the

.LTD

Declsion:
firm

) Technical descriptiondspecifications, percentage composition (by weight) ofthe products to be exported.
) Detailed manufacnring process along with technical jtstification foiwastages itaimca at each stage and each of the

ials required in the manufacturing proc€ss.
r) Chemical name, Technical specifications of items proposed to be imported.

lVhether the scrap generated in the process is being reused or not. Ifnot the technicaljustification for its non-use may
fumished. If the scrap is being sold, the sale value/commercial value may be indicated.
)Material balance indicating calculative statement ofthe requirement Ofeach ofitem for manufacme Ofeach ofexpore

-,frfu*RMAsq qerB+sm' (F{A"r qqry)
puty Direcior General of Foreign Trad€
Rr zqrqrr qErft111-6q

irectorate General of Foreign Trade
r$yq z1qn, q$ ffi-rroorr
Jyog Bhawan, New Dethi-11OO11

File:03/94/040/00106/AM18/ No/Date:0310813151

F‖e:30/24/040/00002/AM18/ .No/Date:3010104035
12.05。2017

P釘けName:RELIANCE
INDUSTRIES LTD.
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No.:54/1787‐ ALC1/2017 No/Date:1/87‐

1/2017

12017

脇:揚
m囲
“r: The Committee considered tlr..r""

of the NC Meeting No. 20/8?-ALCln0l5 held on 2O.0t.itil6 and recommended as under:

EXPORTI口EM QTY IMPORT「 EM QTY
PVC Flex l kg l. PVC Resin (Suspension Grade) 0.4583 kg

2.Plasticizer oOP/DOA/DINP) 0。 18335 kg

3.Ti如」uln Dio対dc 0.0550 kg

4.Stab‖ izer 0.0458 kg

5.Lubricant 0.00458 kg

6. Opticd Brightening Agent 0.001 kg

7. Polyester Yam 0。 178 kg

RA may teke consequentiel ection rr per policy / prucedurcs.

No.:56/1/87‐ALC1/2017 P田りName:AAKASH Mcet No/Date:1/87‐

YFILMS LIMI‐ D ALC1/2017
12017

No/Date:5210042304

17

: The Commifiee considered the case as per agenda and decided to call for the following informatior fi.om thc

) Technical descriptions/specifications, percentage composition (by weight) of the products to be exported.
) Detailed manufrcturing proceslr along with technical justification for wastages claimed at each stage and each of the

ials required in the manufacturing prooess.

) Chemical name, Technical specifications of items proposed to be imported.

lVhether the scrap generated in the process is being reused or not. Ifnot the technicaljustification for its non-use may
fumished. Ifthe scrap is being sold, the sale value/commercial value may be indicated.

) Material balanc.e indicating calculative statement ofthe requirement of each of item for manufacture each ofexport

Meeting ended with a vote ofthanks to the Chair.

´

Name:PloNEER

電 ヨ青午′9嘔 sHARMA
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